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IN THE CENTRAL ADNINISTRATIUE TRIBUNAL :‘HYDERABAD BE NCH
AT HYDERABAD
QRIGINAL_APPLICATION_ND.28/96

DATE__OF ORDER__:_ 30-04-1998

Betweaen :-

Bobbillapati K mar
. oo Applicant
And -

1. The Directorate of Telecommunications,
Sanchar Bhavan, New Dslhi=110 001.

2. The Chief General Manager,
Telacommunications, AP,
Telecom Circls,

Hy derabad=1.

e+« Respondaents

Shri Venkata Raenga Das Kanuri

Counsel for the Applicant

Counsel f or the Rgspondents shri Kota Bhaskar Rao, CGSC

CORAM:
THE HON'BLE SHRI R.RANGARAIJAN :  MEMBER (A)

THE HON'BLE SHRI B.S5.JAI PARAMESHWAR MEMBER (3

(brder per Hon'ble Shri B.5.Jai Parsmeshwar, Member (A) ).
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(Order per Hon'ble Shri B.S.Jai Paramsshuar, Member !

None for the applitent. The applicant was also absent uhen

the case was taken for hearing., Heard 5ri Kota Bhaskﬁr Rao,

e
I

standing counsel Por the respondents. |

2. No counter has heen filed on behalf of the raa@ondanta.‘
i
However, 5ri Kota Bhaskar Rao, learned standing counsél for the

rospondents submits that tha case of the applicant waé reuiéued by
the ﬁigh Power Committee heeded by the Chief Gensral ﬁanager.
S '
Telecom, Hyderabad and grace marks were added to the %aae of the
applicant and his casa vas recémmendad to one of the éC in the cadne
"

of Phone Ipspsctors for the vacancies notified in 1989, |

.
3. The applicant had appeared for the uritten examination

conducted Por thefpromotion to the cadre of Telephonahlnspectnr/ :

Phone I _spector/7.A./W.0s against the vacancies of 19#7, 1988 and

1989, On addition of grace marks, the applicant uas Huali?ied for ||
- . . P

the said post.li Howsver, the respondents had not prodétad the applise

cant to that post, | ' I
' i

4, Hence the applicant filed this 0.A. to call fof the records
- . y
connected Hith the sslection for the post uf_Telephoﬁé Inspactors

. ) . : |
and Repeater Station Assistants/UWireless Operators tp!tha 1989 i

cadre and tlaccordingly direct the respondents to promote tha applie
' - N
cant’ as Telephone Inspsctor in the existing Scheduled Caste

Community vacancies by declaring the action of the ra$pdndants

in not taking appropriate steps to fill in the uacancias of Phons

teseasld,
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Inspectors and R.S.As through recommendations have bsen made by

- 3 -

the respondants through order dt.5-11-92 (not communngted)as illegsg
arbitrary, unjust, violative of the fundimental rights guar anteed

under the constitution of Ipdia for the scheduled castes.

Se Thé applicant’ CQungal. in aupport of his case:reliad upon

the decision of this Tribunal in OA 879 and 880 of 1994 dt.16-8=-95

(K.Shankar Babu Vs, Directorate of Telecommunications, Sanchar Bhavgn,

New Dalhi-1 &-another). Standing counssl for the respondents
submit that the presant case is coveraed by tha seid decision and

that similar direction to thatmay be given in the praesent case alsa)
6e Accordingly the following directions are given :=

The Regponoent Ng.1 as to consider the case of the
applicant as recommended by the High Pousr Committse
on merits. If Respondent No.1 selects the applicant,
the applicant has to be appointed as Phone Insﬁector
on neotional basis from the date on which the last
person in the panal that was preparsed in pursuance

af 1989 notification assumed charge and he will get
the seniority from that date., But the monetary bensfits
has to be given only from 28-12-94 i.e. from one year
prior to the filing of this OA (this 0OA was filed on
28-12-95), -

7o 0.A. ordered sccordingly. No costs.
éZg%;;;igfza;:;;;;;;;;;;i : (R.RANGARAJAN)
_,,’—”"memggr () — | Member (A)
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Oated: 30th April, 1398, ‘jg /

Dictated i e

in Open CLourt,

avl/ : ‘
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The

Oirccterate of Telecomnuningbions, Sanehir Bhavan,
Oelid. : :

Chiof Gmoeral Manager, Telecommunicatione, A. P,

Telecom Clrcle, Hydeoabad,.

One
ne
ng
dne

Ome

copy 0 Fr. VonlEia Renge Dos Kanurl, fdvonaia, CMT.,
copy te Mr, K.Bhaskar Rag, CGSC., CAT., Hyd.

sapy to 853IP M{J), CAT., Hyd.

copy £o D.R.(A), CAT., Hyd.

duplicate copy.
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